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$~104 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%      Date of Decision: 07
th

 February, 2025 

+  CONT.CAS(C) 1608/2024 & CM APPL. 3839/2025 

 SMT. BHAWANA SHARMA    .....Petitioner 

    Through: Petitioner in person. 

    versus 

 DIRECTOR WELFARE DEPARTMENT AND ANR 

.....Respondent 

Through: Mr. Sunder Khatri, ASC for NDMC 

with Mr. Ravi Grover, Mr. Naman 

Khatri, Advocates Dr. Madan Narain, 

CMO, Mr. Arun Jaglan, Welfare Deptt 

and Ms. Reena Singh, Asst. Accounts 

Officer in person.  

 CORAM: 

 HON'BLE MR. JUSTICE MANOJ JAIN 

    J U D G M E N T (oral) 
 

1. An additional affidavit has already been filed by respondent/NDMC. 

2. Learned counsel for the respondent/NDMC submits that they have 

brought a medical card for the petitioner which is having validity of one year. 

3.  However, the order dated 24.01.2019 passed in CM(M) 808/2018 

does not make any mention that such card would be having limited validity 

and, therefore, respondents are directed to ensure that they comply with the 

above said directions scrupulously and issue a fresh medical card to the 

petitioner within a period of four weeks from today. 

4. For the purposes of completion of certain codal formalities viz. 

providing photograph and residential address and for signatures, the 

petitioner shall cooperate with the respondent/NDMC and would go to the 

office of the respondent/NDMC on 24.02.2025 at 11:00 A.M. 

5. In case, the petitioner is unable to visit the office of NDMC on the 
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above said date, it is expected that she would get in touch with the officer of 

NDMC in advance and fix up another day with mutual consultation.  

6. It is expected that if requisite formalities are completed, the medical 

card is handed over to the petitioner, then and there. 

7. As regards the processing of her bill with respect to medical 

expenditure, the petitioner submits that she had, along with the bill, submitted 

an emergency certificate and, therefore, the bill was required to be processed 

in view thereof. 

8. A copy of emergency certificate has been shown by her during course 

of hearing and has also been supplied to learned counsel for NDMC. 

9. NDMC shall re-consider the above said bill, in light of the above said 

certificate supplied by her. 

10. Let it be done within a period of four weeks from today. 

11. In view of the above, nothing further survives in the present contempt 

petition.  

12. The same is, accordingly, disposed of. 

13. However, if the needful is not done by the respondent in the above said 

manner and if the petitioner feels that she is left with any further grievance in 

the matter, she would be at liberty to revive the present contempt petition by 

moving appropriate application. 

 

 

(MANOJ JAIN)                                                             

JUDGE 

FEBRUARY 7, 2025/ss 
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